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CENTRAL ADMINISTRATIVE TRLBUNAL .

CALCUTTA BENCH

Ne,O,A,1182/1997

Present s Hen'ble Mr, D, Purkayastha, Judicial Mé:r\ber

‘Hen'ble Mr, G,S, Maingi, Adninistrative Member

JATINDRA NATH CHOUDHURY & ORS.

vs.

- USION OF INDIA & ORS,

Fer the applicants ¢ M. Sanir Ghesh, ceunsel

Fer the respendents : Mr, B, Mukherjee, counsel
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Heard on 2 304 3 2000
» ORDER

Order en ¢ 30,3,2000
Heard ld, ceunsel ter beth sides.

2. L@, ceunsel Mr, B, Mukherjee appearing en behalf sf

the respondents, submits ene letter dated 3,2,2000 wr:x.tten

Neol
by the applicant/te the General Manager, Farakka larr.tge _

Pm;ect, Farakka, Murshidabaé(w,B.) and states that the ’
applicent is agreed te accept the decigien e:C the Ministry

of Water Reseurces vide letter Ney16/13/91~GR.FEP dated 1.9.99
en ME’ ﬁ'ﬁ"’f@ére
‘ 3, Ld, ceunsel, Mr. Samn.r Ghe sh appearing en behalf ef

the -applicantg,submits that the respendents may be directed

to the applicants
t@ make payment/as per the aferesaid erder ef the Ministry et

Water Reseurces within a spe01fic peried since the applicant Neo.1,

- Jatirdra Nath Cheughury
[has 3l rea-dy given undertakmg te accept the decisien of the

Ministry.

4, We have considered the submissions made by the lé.

ceunsel fer bet‘n sides and hnve perused the letter preduced

by ihe. ld, ceunsel fer the respcndents, On 2 perusaii of

the sai€ letter @ated 3,2,2000, it is teund that the applicantN0, 1

his
has slready given undertaking regarding/ddceptance et the



decisien ef the Ministry ef Water 'Iéesmurces vide erder {3é5

@é§é16/13/91 CR.FEP dated 1.9.99 to restrict his arrears on
acceunt ef premetien-te the post sf Head Security Guard fer
three years preceding the date of judgment 12.7.91 given by
Central Administrative Tribunal, Calcutta Bench in T.A, No.90

ef 1986, So, we de not fimd any ix'npc;&imemt te digpese of

the 0,A. by directing the mspendents t6 make payment te the
applic:an’csaﬁ the basis zva.i":“i the aferesaid decisien ef the Ministry
of Water Resources dated 1,9,99 as prayed fer by the ld.

ceunsel for the applicants.

5. Accerdingly, the réspane%ents are directed te make payment

of arrears te the applicanisen the Cbasis ef the decisien ef

Yens
il ‘:)"'

the Ministry ef Water Resources vide Ne,16/13/91 GR.FBP dated
1 9,99 and the. de:clarata.en ef the gpplicant within ene menth
frem the date ef cemmunicatien ef this erder, With these

ebservatiens, the O.A, is disposed ef witheut any order as

te cestss a
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